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/ Recetved the assent of the Governor Generol on the 93rd Océage? 18 7.}

Aw Aer jfor the levy q;* Port-dues, and Fees in ihe sz of Calentia.

WarerEas 1t 1s necgssary _to fix the amount of the Port-dues and fees
to be hereafter levied and faken in the Port of Calcutta

o

Preamble.
' in accordance with the provisions of Act XXII of 1855

it is enacted as follows :—

A Port-due, a,t a rate not exceeding the rate of four annas for every
Porb-due chargesble tom of burden, shall be chargeable in respeet of every

o1 sea-going  vessels of ) - y _— . ]
swonty Emsandupwards 563 going vessel of the OL.L&?H of twenty foans and up
eatering the Porl. wards which shall enter the said Port.

hst

II. Provided that no such due shall be chargeable in respect of
Vo Porb-due on ves- 2Ry vessel which, having left the Port, is compelled to
1s compelled by stress ’ « Lo ea o
wonthor to seentor - Y& enler it by stress of weather, or in consequence of
e Pork. having sustained any J.amaoe., '

ITT. Provided also that the Fort-due chargeable in respect of Dhonies
p . ale en ' qu tmL
+-dus on Dhonies 200 country vessels employed in the coasting trade, shall
Ouf—‘tl‘y vessels. be at o rate equal e one-half the rate chargeable in
regpect of other vessels; and such due shall not be chargeable oftener than
gnee in sixby days in respoect of the same vessel,
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IV, Vessels entfering the Pcy in ballast shall be charged with
the Port-due which would otherwise be

1
H

three-fourths of

Portin ballast, ok aur@eacﬂr,,

V. Tag

Tug Bteamers
River Steamors.
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every such Steamer once between the 1st day of January and the 30th day of

June, and once between the lst day of July and the 31ist day of December

in each year. The provisions of Section XLVI Act XXIT of 1855 shall
not be applicable to such Steamers.

VI. Within the saild Port, fees may be charged for, the following
foes for cortain L. ¥ SCTViCes 4t rates not exceeding those hereinafter specified, -
Pines, na’me]_y’ i

Hauling to or from chain moorings, each operation ... Rs. 16
Hauling to or from swinging moorings, each operation . » 10
Re-mooring ... .. .. L ce .o e ,, 16
Hauling in of out of dock, each operatién': . 1§
Removing from one part of the Porb to another ceene oy, 25
Removing from one mooring to another at the request of

the agent or master .. .. .. .. .. . .. .. ,, 80
Hooking .. .. ¢ i oo ae i e eee ae e , 16
Measuring oo oo ees  os  ses  ses  mee ee aee ues , 50

VII. This Act shall commence and have effect from and after the fivst
Commencement  of G2y of January 1858 ; and the local Government shall
St on or before that date, pursuant to Section XTIT Act
XXIT of 1855, declare, by notification o be published in the Calcutta Gazelte,
Rates of Port-dues bhe rates at which Port-dues and fees shall be levied
and foes tobe published.  ip the gaild Port, subject to the provisions of and within
the limits prescribed by this Aet; and from and after the said date, no Port-
No other Porbduss Que or fee shall be levied at the said Port, e‘xcept under
or fees to be levied. the authority of Act XXIT of 1855 and of this Act.

of Aot SXLLOfIB0.  papt of Act XXIT of 1855,
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